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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

 PRINCIPAL BENCH, NEW DELHI 

Original Application No. 986/2024 

Praveen Trivedi                                                      …Applicant 

Versus 

State of Haryana & Ors.                      …Respondents 

 

Reply on behalf of Respondent No.3 i.e. Haryana State 

Pollution Control Board in compliance of the order dated 

20.11.2025of Hon’ble National Green Tribunal  

MOST RESPECTFULLY SHOWETH:  

1. This Original Application was registeredbased on a letter petition dated 

12.12.2023 sent by Shri Praveen Trivedi, an employee working as a 

Production Supervisor at G.T. Cargo Fittings, Baghola. 

 

2. The Hon’ble Tribunal disposed of the Original Application vide order 

dated 15.10.2024 with the following directions: 

“ 3. In our view, the complaint can be effectively addressed at the 

District level at the first instance. Accordingly, we constitute a Joint 

Committee comprising the District Magistrate, Palwal, and the 

Haryana State Pollution Control Board (HSPCB). 

4. The District Magistrate, Palwal shall act as the Nodal Authority 

for coordination and compliance with this order. 

5. The said Committee shall visit the site, collect relevant 

information, and if any violation of environmental laws is found, 
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take appropriate preventive, prohibitive, punitive, and remedial 

action in accordance with the law within one month, and submit a 

compliance report to the Registrar General of the Tribunal. If any 

further orders are required, the Registrar General may place the 

matter before the appropriate Bench. ” 

3. In compliance with the directions of the Hon'ble NGT, the said unit, i.e., 

G.T. Cargo Fittings, Baghola, District Palwal, State of Haryana, was 

visited by the Joint Committee and an Action taken report was submitted 

to this Hon’ble Tribunal. 

4. That vide order dated 20.11.2025, the Hon’ble Tribunal has sought 

response of respondents including the answering respondent. 

5. That in view of observations made during course of hearing on 

20.11.2025, the respondent no.4 unit, i.e. G.T. Cargo Fittings, Baghola 

was visited by the concerned field officer on 24.12.2025. This reply is 

being filed on the basis of the observations made during the aforesaid 

visitation.  

6. The Respondent No.4 unit is engaged in the manufacturing of Hooks and 

Buckles made from wire rods and sheet metal, and of Straps made from 

polyester yarn. 

1. BRIEF DESCRIPTION OF WORK FLOW for HOOKS AND BUCKLES 

MADE OF WIRE ROD AND SHEET METAL - 

Raw material - In the form of wire rod and sheet metal, which is cut to 

desired shapes and sizes. The cut pieces are processed through 

marking, bending and welding to form components. These components 

are heat treated (using a gas furnace) and then sent for electroplating to 

the unit’s sister industry, in Faridabad. After receiving the electroplated 

products, they are then attached (stitched) with the straps. 
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2. BRIEF DESCRIPTION OF WORK FLOW for STRAPS MADE OF 

POLYSTER YARN - 

Raw Material - Polyester yarn. This is processed through weaving, 

knitting, colouring, to form products in the form of lashing straps. These 

straps are stitched with accessories like hooks and buckles as per the 

requirement and put for final quality inspection.  

 

 

 

3. The unit's only source of pollution is domestic effluent (up to 6 KLD) 

generated by the unit, for which the unit has installed a Septic tank within 

their premises. 

4. SOURCES OF WATER SUPPLY - The unit uses two water sources for 

their water consumption needs:  

A. The unit procures RO water for consumption, from outside agencies. 

B. The unit has installed 1 borewell, within their premises for which they had 

obtained Registration Certificate for Ground Water Extraction for Micro & 

Small Enterprises Extracting Ground Water Less than 10 KLD from 

HWRA for Groundwater extraction permission of 8 cubic meter per day. 
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The said Registration certificate expired on 31.10.2025. At present, the 

renewal application of the unit is under process with the authority 

(HWRA). Copy of HWRA certificate, groundwater report and application 

form is annexed herewith as Annexure-R/2 

5. The coloring of the polyester straps is done via Pigment-based coloring 

process, using pigment coloring machines, having zero discharge.  

 

During inspection, it was also observed that: 

 

● Installation & Location - The unit has installed 1 nos. of coloring 

machine on the First Floor of the unit for coloring of the polyester 

straps. No pipe or conduit was found attached to the machine for the 

outflow of effluent. 

● Operational Process - The machine utilizes a metallic container for 

holding paint and is equipped with an electrical heating system. The 

strap, via a conveyor, is passed through the metallic container filled 

with paint, where it is coated with paint. The coated strap immediately 

passes through an electric heater to dry the paint. The final result is a 

dry, painted strap ready for the next stage. Video of this process can 

be shown before this Hon’ble Tribunal. 

● Material Handling - Concentrated pigment paint is stored in standard-

sized plastic drums and bottles. The pigment paint is mixed with water 

prior to being used in the machine. 

● Pigments (colourants) for coloring - Unit uses pigments 

manufactured by Sohan Industries Private Limited, Orion house, W 

124, MIDC phase 2, Dombivali(E), Thane - 421204, Maharashtra, 

India.  

As per information and documents provided by the Respondent Unit, 

Sohan Industries Private Limitedhas obtained Letter of Conformance for 

textile from CU Inspections & Certifications India Private Limited, in 
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accordance with SAVE Program (Systematic Analysis Valuable to 

Environment) and the Colourants and auxiliaries listed below have been 

assessed as per the criteria’s of ZDHC MRSL V3.1 Conformance -Level 

3-With positive result. As per the supporting documents submitted by the 

unit, the pigments (colourants): 

○ Does not contain any SVHC (Substances of Very High Concern) 

included in the REACH “candidate list” equal or above 0.1% (w/w) 

○ Does not contain any substances included in the current edition of 

RoHS i.e. Restriction of Hazardous Substances 

○ Does not contain any VOC as per definition in Directive 2010/75/EU. 

Copy of letter of Conformance issued by CU Inspections & Certifications 

India Private Limited with list of textile colorants is annexed herewith as 

Annexure-R/3. 

6. ELECTROPLATING OF HOOKS AND BUCKLES - No electroplating 

process was observed at the premises during inspection. The unit 

submitted that the unfinished metallic products produced by the unit are 

sent to their sister concern, M/s G.T. Cargo Fittings India Pvt. Ltd. Unit II, 

Plot No. 579, Sector-58, EPZ, Faridabad for finishing, including 

electroplating. The unit has also submitted material delivery challan as 

supporting documents. Copy of some challans of material delivery i.e. 

challan dated 20.09.2025, 21.09.2025, 27.10.2025, 29.11.2025 

27.12.2025, 28.12.2025, 07.01.2026, 08.01.2026, 09.01.2026 are 

annexed herewith as Annexure-R/4. 
 

7. Status of consent - The unit holds a valid Consent to Operate (CTO) 

issued by the Board vide No. HSPCB/Consent/: 

12074144825PALCTO123342887 with a period of consent from 

01/01/2026 to 31/12/2027. As per the revised categorization of industrial 

sectors i.e. Order for Consent Procedure, HSPCB vide Endst. No. 
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HSPCB/PLG/2025/184-222, dated 01.08.2025 the industry falls under the 

category "INDUSTRY OR PROCESS INVOLVING METAL SURFACE 

TREATMENT OR PROCESS/HEAT TREATMENT- Heat treatment 

using furnace (without cyaniding)" and is categorized under the 

GREEN category. A Copy of the CTO dated 30.12.2025 has been 

annexed herewith as Annexure R/5. 
 

8. The unit also holds Hazardous Waste Management (HWM) authorization 

issued by the Board vide No.:HWM/PAL/2026/22449075, valid for a 

period of 01/01/2026 to 31/12/2027. The aforesaid authorization letter has 

been annexed herewith as Annexure R/6. 
 

9. Rainwater harvesting pits have been installed by the unit. During the 

inspection, no effluent discharge was observed in these. 

 

Conclusion: 

1. The unit only generates domestic effluent (6 KLD), for which the unit has 

installed a Septic tank within their premises.  

2. No trade effluent generated by the unit. The unit has installed 1 nos. of 

pigment coloring machines on the First Floor of the unit and No pipe or 

conduit was found attached to the machine for the outflow of effluent.  

3. Pigments (colourants) used by the unit are manufactured by Sohan 

Industries Private Limited, Maharashtra and has obtained Letter of 

Conformance for textile (pigments/colourants) from CU Inspections & 

Certifications India Private Limited, in accordance with SAVE Program 

(Systematic Analysis Valuable to Environment) as per which they does 

not contain any SVHC (Substances of Very High Concern), RoHS i.e. 

Restriction of Hazardous Substances and VOC, as per the definitions 

mentioned above. 

4. No electroplating process is being carried out in the premises. 
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